I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO._ 874 COF 2010
ARI SING QUT OF S.L.P. (CRL.) NO 4428 CF 2009

ASGAR KHAN SHARFF KHAN ... APPELLANT
VERSUS
MOHD. HUSSAI N SHAHABUDDI N PATEL & ANR. Cee RESPONDENTS
ORDER

Leave granted.
W have heard the | earned counsel for the parties.

In view that various facts brought to us by the
counsel, we quash the order dated 26t" February, 2009 and
16t" March, 2009 and remt the case to the H gh Court for
decision afresh. In the nmeanwhile, we also direct that the
appel l ant Asgar Khan Sharif Khan shall not be released on
bail pursuant to the orders nmade by the Sessions Judge and
the matter will have to await the final decision of the High
Court, on the application for bail. W also nake it clear
that we have not expressed any opinion on the nerits of the
case.

The appeal is disposed of with the above observati ons.



[ DEEPAK VERMA]

NEW DELHI
APRI L 23, 2010.



